GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 2592
ANSWERED ON MONDAY,
March 9, 2026/Chaitra, 06, 1947 (Saka)

2592. Dr. K Sudhakar:

Will the Minister of Corporate Affairs be pleased to state:

(a) whether the Government has taken note of companies shifting their
registered offices from Karnataka to other States during the last five
years, if so, the details thereof;

(b) the reasons cited by such companies for relocation; and

(c) the number of companies struck off under Section 248 of the
Companies Act in Karnataka during the last five years?

ANSWER

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
AND MINISTRY OF ROAD TRANSPORT AND HIGHWAYS.

(SHRI HARSH MALHOTRA)
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a. The number of companies that have shifted their registered office
from Karnataka to other states in the last five years is as under:

Sl. Year Number of Companies
No.
1 2020-2021 129
2 2021-2022 126
3 2022-2023 88
4 2023- 2024 119
5 2024-2025 167
Total 629




b. Companies are permitted to shift their Registered office from one
State to another in accordance with provisions of section 13(4) of
the Companies Act 2013 read with Rule 30 of the
Companies(Incorporation ) Rules, 2014 .The reasons cited by such
companies for relocation are inter-alia to facilitate administrative
and operational convenience, to explore possibilities of expanding
its business activities, to exercise better control etc.

c. The number of companies struck off under Section 248 of the
Companies Act in Karnataka during the past five years is as follows:

Sl. Year Number of companies
No.

1 2020-2021 1,025

2 2021-2022 16,100

3 2022-2023 4,339

4 2023- 2024 2,317

5 2024-2025 1,615

Total 15,396
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